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Commerci-~1 Coi plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : 2\-9-¢7
APPLICATION NO 211 _/e$( P
W.P, NO /
Applicant
Shri H. Doddaiah V/s The Disciplinary Authority, DSO/SBC
Divn. Office, Bangalore City & another
To
mu//ij The Disciplinary Authority
1. Shri H, Doddaiah _ DS0/SBC, Divisional Office
Assistant Station Master(Signaller) Transportation Branch
Bangalore City Railway Station Southern Railuay
Southern Railuway Bangalore
ig?\ Bangalore
sl | 4, The Divisional Personnel Officer
S J2. Dr M.S. Nagaraja Personnel Branch
- 3 Advocate Southern Railuay
'% o 35 (Abovg Hctel Swagath) Bangalore City
N 1 Ist Main, Gandhinagar
X X Bangalore - 560 009 5. Shri M. Sreerangaiah
o £ Railway Advocate
Q- J"\ 3, SeF. Buildings, 10th Cross
I?J i Subject: SENDING COPIES OF CRDER PASE‘FB"W%HE"‘EE%& pangatore - 2
] _—
i; i 'f& Please find enclosed herewith the copy of ORDER/S¥Ax¥/
] ? £
3 INFERTMX€RDES passed by this Tribunal in the above said
I'g application on 9-9-87
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Disciylinary end Appeal Fulee (Kules), the DA by his order
dated 7.5.1935 (Annexurs A) impocsed on tho epplicant the
renclty of reduction te the lowsr time -ccle cf rey of
Rse292/= from 7.5.1986. Accrieved by this order, the z¢pli-
cant filed an appcel before the AA who by his order doted

14.841585 hed dismisscd the same. Hence this epplicetion.

S Dr.M,5sMaceraja, lugrned councel for the = :licent
contends that the uxdar.m¢da by thz A~ without exemining any
of the mzteriel contentione urcez by the a  licent in supyort
of his ¢jpeal end the requirement of Fule 22 of the Fules,

wes nut @ sjeakinc ordir cnd is illzcal.  In sup, ert of his
!
centention DroNegerzje relies on the rulinc of the Su;reme

Court in AIR 1986 SC 1173 RAMACHANIIR v, UNICH CF INDIA,

4, 51i M.Sreerancsizh, learncd eounzel for the resicndzants

soucht to suprort the erder ef Aa,

5w In his apgeal the applicant hed urced 2 larcs number
ef crounds on questiongof fact end lew, But the AA discced of
the same, in these words g-

"Hevinc ezr=fully considered the orders pcssed by
the Disciplinary huthority aznd the errezl [rg=—
ferred by the empleyes ond peints made therzin,
I very ecenvineincly come to the eenclusion that
ASM has actuzlly centributary role te play in
this aceident., It is basicclly te cveid sueh
tyrpe of aceidents that Failuays insiste znd
highlicht tec em:logws:cs the nesd te svoid shart
cut metheds and cdjustments en the topic of
safsty. The punishment imposed in this case is
in the richt proportien te the mistake. While
it is the shock ts empleyee at a first instances,
but the whele srrect has been contained in ons
year only. The punishment zs such stands,
Employee was not made any point which merits
mitigatien ¢f punishment the plez is techniezl",

Witheut eny deubt this order mads by the AA, suffers frcm zvary
ene of the infirmities noticed by the Surreme Ccurt in Rama=

chandafs case and is not & spesking order at all. Hence the



BEFORC THE CENTRAL AOMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 9th DAY OF SEPTEMBCR, 1987

Precent : Hun'ble Justice Sti r.5.Puttaswamy Vice-chairman
I
Hen'ble Sri L.H.A.Rsge | Member (A)

AFPLICATION Ne. 211/87(F)

Doddaish,.

5BC, ASM,

Sicnaller,

Bancalere. ves Aprlicant,
{ Sri Dr.4.5.Necaraj ve. Advecate |

Ve,

1. Disciplinery Autherity,
050/5EC, Divisiionzl-effice,
Trensgertation Brench,
Bancezlora,

2. DJivisienzl Psrsennel Officer,

Pereonnil Brsneh,
Bancalore City. eee lleccondents

( sri Mm.Sreerencaiah eee Ahdvcccute )

This agplicatien has come up before the court teday,
Hon'ble Justice 5ri VK.S.Puttaswamy, Vice-chairmen made the

following 3

Administrotive Tribunzls Act, 1835(the Act), the agglicant has
chollenced order No.EB/P.227/TS/33/77/75 deted 14.8.1935
(Annexure &) of the Divisiénsl Personnel Offiesr end Appellcte
Authority (AA) and erder Noc.B/T.5/B3 73/85 dsted 7.5.1985 of

the J3C =nd Jisciplinety ~uthority (DA ){Annexurs A ;.

Ze At the matericl time, the applicznt wos werking as an
Assistznt Station Master in the Southsrn Railwgy. In ¢ disci=-

plinery cTocesding instituted under the Reilwey Servents
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same, is lisble te b. quashed without examininc @ll ethsr

guzsticns,

G As held in FRamachéndel's case, it is epen te the
gp. licent tc cleim & parsonal heerinc befere the AA and if
such @ claim ie mada by him the AA is bound te «fford him

an ¢;.portunity cf orel hecrinc und then dzecide the gy, ecl,

Te In the licht of cur ebove discussien, we allew tho
a;ﬁlicaticn in pert, guessh the eorder cf the Ar deted
14.3.1935 (Anncxure B) snd direet the AA te rzctore the
eppeal filed by the applieant to its cricinsl file and
dispcee of the saeme in acecrdence with lsw znd the cbser—

vations ef the Supreme Ccurt in Rimachander's cace,

8. Api-licetion is dispescd ef in the abovs terms.  But
in ths circumstances of tha ecee, we direct the partizs te

bear their eswn co:ots,
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